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[Authoritative  English text of this Department Notification No. TPT-F(6)-2/2019-I1,
dated 28-11-2024 as required under Article 348 (3) of the Constitution of India].

TRANSPORT DEPARTMENT
NOTIFICATION

Shimla-02, the 28th November, 2024

No. TPT-F(6)-2/2019-I1.—Whereas, the draft Himachal Pradesh Motor Vehicle
(Amendment) Rules, 2024 were notified vide this department of even number dated 10-09-2024
and published in the Rajpatra (e-Gazette), Himachal Pradesh dated 21-09-2024 for inviting
objection(s) or suggestion(s) from the person(s) likely to be affected thereby, as required under the
provisions of section 212 read with section 96 (2) and 211 of the Motor Vehicles Act, 1988 (59 of
1988);

And whereas, no objection(s) or suggestion(s) have been received within the stipulated
period.
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Now, therefore, in exercise of the powers conferred by section 212 read with section 96 (2)
and 211 of the Motor Vehicles Act, 1988 (59 of 1988), the Governor, Himachal Pradesh is pleased
to make the following rules further to amend Himachal Pradesh Motor Vehicles Rules, 1999
notified vide this Department Notification No. 5-24/88-TPT-III, dated 12th July, 1999 and
published in Rajpatra (Extra Ordinary), Himachal Pradesh dated 27th July, 1999, namely.—

1. Short title—These rules may be called the Himachal Pradesh Motor Vehicle
(Amendment) Rules, 2024.

2. Amendment of rule 1.—In rule 1 of the Himachal Pradesh Motor Vehicle
(Amendment) Rules, 2023, for sub-section (2), the following shall be substituted, namely:—

“(2) These rules shall come into force from 28th, November, 2024”.
By order,
Sd/-

(R. D. NAZEEM),
Principal Secretary (Transport).

FORESTS DEPARTMENT

NOTIFICATION

Shimla-2, the 29th October, 2024

No. FFE-B-C(15)-1/2024.—The Governor, Himachal Pradesh is pleased to notify
‘Amendments in Revised Eco-tourism Policy-2017" as ‘ECO-TOURISM POLICY 2024’ enclosed
as Annexure-I (23-pages) approved by the State Cabinet vide Memorandum Item No. 24 on dated
22-10-2024.

By order,

(KAMLESH KUMAR PANT),
Addl. Chief Secretary (Forests).
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ECO-TOURISM POLICY, 2024 OF HIMACHAL PRADESH FOREST DEPARTMENT

1. PREAMBLE:

Himachal Pradesh, known for its rich natural heritage, is amongst the top tourist
destinations in the country, both for national as well as international visitors. Recent estimates,
place the number at about 160 lakh visitors —more than twice the State's population. However,
much of the tourism related activity is concentrated in four major locations, Shimla, Manali,
Dharamshala and Dalhousie. A majority of the visitors do not get an opportunity to experience the
rich bio-cultural diversity contained in the many Forest areas, Sanctuaries and National Parks that
comprise such a large part of Himachal Pradesh.

The Forest Department of Himachal Pradesh framed an Eco-tourism policy during 2005 to
enable tourist to experience this national heritage. The policy needed revision mainly due to the
procedural requirements of obtaining clearance of Eco-tourism sites under Forest Conservation Act,
1980 as per guidelines of the Ministry of Environment, Forest & Climate Change (MoEF&CC),
Government of India. Some changes in the existing policy document have also been necessitated in
the context of the evolving understanding of Eco-Tourism concepts and principles.

The Forest Department of Himachal Pradesh framed an Eco-tourism Policy in2001 which
was revised in 2005, 2016 and in 2017 to promote Eco-tourism in the State. Now,Eco-tourism
Policy 2017 requires some amendments to promote Eco-tourism activities in the State and in
consonance with procedural requirements as per the MoEF&CC (Van Sanrakshan Evam
Samvardhan Adhiniyam), 2023 which is an amendment to the Erstwhile Forest Conservation
Act, 1980 as well as the Ministry’s guidelines on Sustainable Eco-Tourism in Forest and Wildlife
Areas issued in 2021.

The Revised Eco-Tourism Policy 2024 aims at bringing the wilderness and virgin
ecosystems of Himachal Pradesh closer to visitors and at the same time ensure adequate safeguards
and systems for the protection and conservation of these natural resources. By involving local
communities, the policy would help in increased livelihood opportunities as well as their
involvement in awareness building, protection and conservation. It also envisages generation of
financial returns which can be ploughed back into proper up keep and maintenance of the
environment. It shall also promote greater understanding and appreciation for natural and cultural
heritage.

2. CONCEPT:

‘Eco-tourism’, in a very broad sense, means venturing into and enjoying nature in such a
way as to assure that negative impacts on the cultural and natural environment are minimized and
mitigated. It is, therefore, ‘responsible’ tourism, which, besides being ecologically and culturally
sensitive, helps the local communities in realizing social and economic benefits.

This Policy is based on the understanding that involvement of local communities in eco-
tourism would support their livelihood needs and consequently create a stake for them in the
conservation of local culture, ecology, and environment.
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2.1

DEFINITIONS AND KEY TERMS RELATED TO ECOTOURISM:

2.1.1 Ecotourism activities: Ecotourism activities are nature-based activities
exclusively performed to sensitize people about the beauty, richness and
fragility of the state's natural and cultural heritage, and shall not just focus on
creating destinations in natural area or using natural environment for outdoor
activities.

In line with the above-mentioned distinction, ecotourism activities in Himachal
Pradesh will include one or more of the following:

o Activities like Trekking, nature walk, bird and wildlife watching, hiking,
flora and fauna observation, photography, Boating MTB to view wildlife
experience wilderness etc.

Overnight Camping /Star Gazing in designated sites / forts / other
monuments;

Any travel focused on experiencing State's local culture including festivals,
local folktales, history, historical monuments and heritage sites which
promote eco-tourism and sustainability of local traditions;

Lodging in campsites, eco-lodges and guest houses that are located in an area
of natural and/ or cultural beauty, and involves local specificities and

Activities in specified areas of the forests such as guided nature trails, jungle
safari in vehicles, etc.

Stay away from the hustle-bustle of the cities in Forest Rest Houses to which
Enjoy the calmness of nature.

2.1.2 Sustainable Ecotourism Development: Development of ecotourism in such
a way that meets the needs and aspirations of the current generation without
compromising the ability to meet the needs of future generations.

2.1.3 Eco-tourism Assets: Natural and cultural features that attract visitors, such
as landscapes, endemic or rare flora and fauna, glamping/tenting sites, Forest Rest
Houses/Inspection Huts/ Tree houses, ecotourism destinations etc.

2.1.4 Eco-tourism Facilities: accommodations, lodging facilities, and related
amenities which blend with the natural and cultural environment of the area in terms
of design, building materials, and energy, water and waste efficiency measures.

2.1.5. Eco-tour Operators: Tour operators specializing to cater eco-tours
collaborating with local people focused on local nature and culture-based tourism,
covering eco- circuits.

2.1.6 Eco-tourism Product: A combination of resources, facilities, activities and
services which are sold and managed through qualified ecotourism operators
including local communities or individuals.

2.1.7. Eco-tourism Services: basic services for ecotourism activities including but
not limited to transportation, food, guiding, and interpretation. These services should
cause minimum damage to the natural and cultural environment and promote a
better understanding of the natural and cultural aspects of an area.
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2.1.8. Interpretation: an educational activity to help visitors understand and
appreciate the community resources. Interpretation includes facts, but also reveals
the reason of the importance of those facts so that visitors are able to understand
why the resources should matter to the individual visitors. Interpreter is a person
who provides interpretation in natural and cultural areas, interpretation centre,
parks etc.

3. VISION & OBJECTIVES:

The vision is to preserve and protect the natural (both flora and fauna) and cultural heritage
of Himachal Pradesh, provide opportunities to enhance livelihood of local people, generate
resources for sustainable development and promote greater understanding and appreciation for this
heritage through authentic Eco-Tourism initiatives.

The Eco-Tourism Policy would encourage a partnership between civil society (local
communities, NGOs, Eco-Clubs, academic institutions) as well as private enterprises/businesses
and the State Government Departments of Forest, Tourism, Fisheries, I&PH, Power & PWD.

4. MISSION STATEMENT:

To make Himachal Pradesh a leading Eco-tourism destination, with Eco-Tourism attracting
at least 10% of overall tourists visiting the State by the year 2030.

5. PRINCIPLES:

Eco-Tourism can be one of the most viable options for conservation of natural resources and
sustainable development in a mountain State like Himachal Pradesh. It has to be executed
mindfully, with the minimum impact to inspire cultural awareness, tolerance, and commitment to
natural resource conservation. The following Eco-Tourism principles will form the basis of this
policy:

Design, construct and operate low-impact facilities:

Design, develop and operate low-impact facilities.

e Focus on high ended tourists through High value, Low volume ecotourism.

e Provide a positive experience for both visitors and hosts.

Build environmental and cultural awareness and respect.

e  Minimize physical, social and behavioural impacts.

Provide direct financial benefits for conservation and livelihood opportunities to
local communities

e Deliver memorable interpretative experiences to visitors

Recognize the rights and spiritual beliefs of the local People

All ecotourism activities shall be in conformity with the applicable laws and
regulations including but not limited to the provisions of the H.P. Eco-Tourism
Policy; Ministry of Environment & Climate Change Guidelines on Eco-tourism in
Forest and Wildlife Areas-2021; the Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980 and the Van (Sanrakshan Evam Samvardhan) Rules, 2023 (as
amended from time to time); the Guidelines and Clarifications, 2023 issued under
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and the Van (Sanrakshan
Evam Samvardhan) Rules, 2023 (as amended from time to time) without any
deviation, Environment Protection Act 1986, Wildlife (Protection) Act, 1972,
Scheduled Tribes and other Traditional Forest Dwellers Recognition of Forest
Rights Act, 2006, Tourism Policy of Himachal Pradesh.
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6. STRATEGY:

The principles outlined above will be pursued through an appropriate strategy that
comprises the following components:—

A. Institutional Arrangements:

(i)

(i)

Forest Department has created a Special Purpose Vehicle in the form of
‘Himachal Pradesh Ecotourism Society’ (HP ECOSOC), registered vide No. 422
dated 30-06-2006 under the Registration rules of Societies Act 1860 to assist in
delivering the mission and objectives of the Policy.

HPECOSOC covers the entire State. It will work with eco-tourism Societies at
Division/Circle level to facilitate PPP initiatives at identified locations and
provide guidance in furtherance of the principles underlying this policy.

The Division/Circle level societies shall be chaired by the concerned Conservator
of Forests/Chief Conservator of Forests of the Forest Circle concerned. The
Local Divisional Forest Officer (T)/DFO (Hqtr) will be the Member Secretary of
the Division/Circle Level Society and a member of the Governing Body. The
District Tourism Development Officer and representative of Deputy
Commissioner as well as representatives from the Zilla Parishad, Panchayat
Samiti, Nagar and Gram Panchayats will be members of the Governing Body.
New Circle Level Societies shall be constituted where these do not exist already
and existing Division level Societies shall be merged into respective Circle level
Societies in due course of time. The Division/Circle Level Societies can meet on
quarterly basis to review, monitor and evaluate the implementation of various
activities of all Eco-tourism projects in a Circle. The constitution is suggested as
under:

(i) Chairman CF/CCF concerned
(i) Member Secretary DFO(T)/DFO (HQ) of Circle
(ii1))  Representative of Deputy
Commissioner Member
(iv)  Representative of Zilla- Parishad Member
(v) Representative of Gram Panchayats =~ Member
(vi)  Representative of BDC Member
(vii)  Representative of Tourism Dept. Member
(viil)  All DFOs of the Circle Member
(ix) DM Forest Corporation Member

(x) NGO/ CBO working in the field within the Circle Member
(one person)

This Governing body will be responsible for submitting the annual plan of operation(APO)
to the HPECOSOC. The society will have Supervision Committees headed by the concerned DFOs
who will be responsible for all the day to day operations and preparing the budget and annual plan
etc. for approval of the Governing Body. The constitution of the Supervision Committee shall be as

under:

—

Divisional Forest Officer Chief Executive Officer

2. Divisional Manager of HPSFDC Litd. Member
3. All R.Os of Concerned Division Member
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4. Pradhan of the Gram Panchayat Member

5. SDO (I&PH) Member

6. Representative of HIMURJA Member

(Solar Energy)

7. AM. HPSFDC Ltd Concerned Member

8. NGO/CBO (One Member) Member

The Supervision Committees will look after projects and activities in the area of the
Division.

(ii1)) These Division/Circle level societies will send their proposals, duly approved in
the respective Working plan of the concerned Division for fresh eco-tourism sites
to HP ECOSOC for securing Government approval and further action for getting
project proposals prepared and securing partners for their operation, by following
the procedure laid down in this policy.

(iv) Centralized Coordination of Ecotourism Activities in Himachal Pradesh to
Ensure Synergy and Uniformity: A mechanism for coordinated planning and
execution of ecotourism activities shall be introduced. Specifically, all Annual
Plan of Operations (APOs) of the Forest Circles, related to ecotourism, shall be
submitted to Member Secretary HPECOSOC for approval of Head of the
Department, thus ensuring synergy, consistency, and alignment with the State’s
broader ecotourism goals.

B. Creating awareness and capacity building of the principal stakeholders:

Ecotourism awareness and education are the fundamental pillars for fostering a culture of
responsible ecotourism practices, environmental stewardship and cultural appreciation.

Creating Awareness:

HPECOSOC shall endeavour to implement suitable programmes and targeted initiatives to
undertake the following strategic actions for ecotourism awareness at potential ecotourism sites by:

il.

1il.

1v.

Promoting environmental consciousness among tourists, local communities and
stakeholders about the importance of environmental conservation, biodiversity and the
need for responsible tourism practices.

Educate the tourists and locals about the diverse cultural, traditional heritage of the
State and indigenous practices, fostering respect and preservation of cultural identities.

Encourage the tourists and stakeholders to adopt sustainable practices like waste
reduction, water conservation and minimizing their ecological footprint. Promote the
use of renewable and biodegradable resources and ecofriendly waste disposal
methodologies.

Establish interactive tourist interpretation Centre within ecotourism zones offering
information on flora and fauna, ecosystems, cultural heritage through exhibits,
displays, Al techniques and multimedia presentations.

Information dissemination through brochures, digital platforms at ecotourism sites to
educate tourists about the ecological significance, biodiversity and conservation efforts
within the region.
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vi. Organize guided tours, nature walks and interpretive trails led by trained guides to
provide firsthand knowledge about nature and cultural aspects of Himachal Pradesh.
Capacity Building:

(M)

HP ECOSOC will concentrate on capacity building through experience sharing,
workshops, training programmes and field visits etc., either in-house or through
carefully selected organizations /entities.

(i) To inculcate the spirit of environmental awareness at an early age, the Division

level Societies would engage students at various levels beginning at the primary
level.

(iii) HP ECOSOC will develop appropriate training modules (continuous, practical &

participatory) and training material/case studies for the various stakeholders and
ensure that emergence of appropriate technologies is to be advanced.

(iv) Certified Training programmes for nature guides, appreciation of flora/ fauna

shall be organized. It shall be the endeavour of the Division level Societies to
train a pool of certified nature guides and provide them livelihood opportunities.

(v) Division/Circle level Societies shall liaise with Community Based Organizations

(CBOs) working in the field of Natural Resource Management for providing them
training and other material relevant for eco-tourism.

(vi) For their education and awareness activities, HP ECOSOC and Division level

Societies shall leverage funds through the Externally Aided Projects, the CAT
Plans, Capacity Building programmes of H.P. State Tourism Development Board
and resources generated from projects developed under PPP mode.

C. Community Involvement:

In general, Community Based Ecotourism (CBET) is tourism that is managed by the
community for the tourist destinations. One of the main objectives of ecotourism is to involve local
people in ecotourism development and provide them livelihood opportunities. As per MoEF&CC
guidelines on Sustainable Eco-Tourism in Forest and Wildlife Areas 2021, community-based
tourism will be promoted as a preferred form of eco-tourism. The community should be made a
stakeholder in all feasible options. The HPECOSOC is obliged to implement support to village
development, taking into account their traditional rights and cultural systems.

(@)

(i)

(iii)

The endeavour would be to extend maximum benefit to the local community either
in the form of employment or resource generation. Local communities will be
encouraged to come forward to take up various economic or promotional activities
in their areas for furthering the vision and objectives of this policy.

Such local communities could be involved through formation of Eco Development
Committees (EDCs) at Division Level in the form of PRIs, CBOs, User Groups,
Mahila Mandal, Yuvak Mandals, Forest Development Committees, watershed
development committees, Eco-Clubs, Self-help groups etc.

Encourage the establishment of community-owned enterprises, such as outsourcing
the services in Ecotourism facilities, outsourcing the tenting sites to local bodies,
handicrafts, and local guides, fostering economic empowerment. Support the
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(iv)

V)

(vi)

creation of community-based tourism products, allowing local communities to
actively participate in and benefit from ecotourism initiatives.

Encourage the establishment of community owned enterprises, such as handicrafts,
providing services in Forest Rest Houses, local guides, allowing local communities
to actively participate in and benefit from ecotourism initiatives.

Members of the local community will be represented in the Division/Circle level
societies as well as in the Executive Body.

To introduce flexible models for the maximum benefits to the local communities and
ensure that such models align with the overreaching goals of the ecotourism policy
while addressing the unique contexts of different stake holders.

D. Coordination with partner Departments:

(1) Necessary linkages and synergies in the policies and programmes of all concerned
departments/agencies will be aimed at by establishing effective coordination
mechanisms at the State and the District levels.

(i1) Linkages with other partner Departments shall be established in the HP ECOSOC
(at the level of Governing Body and Executive Committee) and other societies.

(i11)) Linkages with other policies/programs of the State Government/other States &
Eco-Tourism Societies of India will be established.

(iv) Collaboration between Himachal Pradesh Forest Department (HPFD), and
Himachal Pradesh Tourism Department (HPTD):

)
Collaboration between Himachal Pradesh Forest Department (HPFD), and Himachal
Pradesh Tourism Department (HPTD) to set up ecotourism projects in Himachal
Pradesh (HP) can be structured through several strategic steps. Expertise of both the
departments can be utilized to set up an exemplary initiative in the State. For joint
ventures, there is a need of assessment of potential ecotourism sites, considering
factors like biodiversity, cultural significance and infrastructure needs.

To initiate such activities in forest areas with the assistance of H.P. Tourism
Department, signing of an MoU between the Forest Department (through
HPECOSOC) and HP Tourism department is mandatory.

E. Marketing:

Leverage marketing channels to promote ecotourism destinations, targeting eco-conscious

trave llers.

a)

b)

Branding of Ecotourism sites: for promotion of Ecotourism destinations branding of
potential ecotourism sites and Forest Rest Houses branding shall be created.

State and Destination Specific campaigns: The HPECOSOC shall plan its own
campaign to popularize the State as ecotourism and adventure tourism destination.
The Circle Level Societies shall have to plan specific campaigns to showcase the
unique offerings of the ecotourism sites and to promote ecotourism destinations.



ST, feATaet U<el, 30 TawER, 2024 /09 ATTENY, 1946 9099

c)

Innovations and Digital Initiatives: The marketing of ecotourism destination requires
dissemination strategies and the aid of digital technology and other conventional
means. The prime task of marketing and promotion of sites shall be done by the HP
ECOSOC.

(@)

HP ECOSOC shall provide a platform for effective marketing through website
and website linkages, which shall provide information for online booking of
facilities

(i) HPECOSOC will encourage adoption of online ticketing/booking platforms.
(iii) Develop online platform for ecotourism operators to apply for licenses and

certification.

(iv) Tie ups shall be facilitated with organizations/ entities/tour operators/ travel

agents/hoteliers engaged in tourism promotion.

(v) Implement targeted digital campaigns to raise awareness about sustainable

ecotourism practices and promote responsible tourism.

(vi) HP ECOSOC shall utilize the services of Publicity Wing of Forest Department for

popularizing the eco-tourism destinations during fairs and festivals.

(vii) The services of print and electronic media shall be utilized for dissemination of

eco-tourism hot spots and potential sites so as to lure the ‘discerning tourist’.

(viii) Forest Rest Houses included under eco-tourism, shall be used for marketing of

eco-tourism products like camps/ nature walks/ trekking etc. by enhancing its
infrastructure.

(ix) Foster collaboration with travel bloggers, influencers and digital content creators

to amplify the reach and impact of ecotourism initiatives in the State.

F. Important Stakeholders and their functions:

(@
(b)

(c)
)

(e)
)

Visitors: Responsible travel to natural areas and making available financial
contribution for conservation of natural heritage and empowerment of local people.
Local Communities: Provide positive experiences for the visitors.

HP ECOSOC (Special Purpose Vehicle): Practice and promote ecotourism
according to the principles of ecotourism; Capacity building of stakeholders;
key interface for PPP partners.

Division/Circle level Societies: Managing all operations for responsible eco-
tourism at ground level.

Government Departments (Forests, Tourism, PWD, I&PH, Rural
Development, Revenue): Provide positive experiences for the visitors; Minimize
impact; Build environmental, cultural awareness and respect.By implementing and
educating others about ecotourism, contribute to the positive and more
sustainable development of the tourism industry.

Concerned Panchayat, BDC and Zilla Parishad: Provide positive experiences for
the visitors.

Partners managing sites: Practice and promote ecotourism according to the
principles of ecotourism.

Development & Management of Eco-Tourism Assets:

(@)

Identification of Potential Ecotourism Sites: The forest Department will identify
areas for eco-tourism in the forest and the Protected Areas, in pristine areas rich in
biodiversity or of aesthetic significance. Ecotourism sites will be identified by
assessing the potential of sites based on criteria including the site’s unique
significance, resource availability, vulnerability, logistics etc. This assessment shall
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(i)

(1i1)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

be the essential prerequisite for development of sites in the ecotourism chapters
incorporated in the Working Plans of concerned Forest Divisions for Ecotourism
activities in Himachal Pradesh. The site developed will cater to different target
groups and will include camps, hiking, trekking, wildlife sighting, bird watching
wildlife sighting trails, wellness centres, boating, photography, visit to medicinal
plants conservation area, craft making, agricultural products, local handicraft,
promoting festivals, interpretation centre visit etc.

Self -identified Sites by Stakeholders: if stakeholders other than HP Forest
Department identify a potential ecotourism site, the proposed site shall be assessed
by the concerned DFO for undertaking the Ecotourism activity and shall be
submitted to CEO HPECOSOC for further process.

The Eco-tourism site shall be developed only in identified ecotourism zone and in
eco-friendly manner. While developing support infrastructure for ecotourism it shall
be ensured that the natural profile and ecological integrity of the ecotourism site
including its biodiversity value is maintained. However, no permanent structure
shall be made /constructed to create ecotourism facility/structure, but temporary
structures/facility made predominantly of natural material of local origin may be
allowed in Protected Area or on forest land as per the approved Working
Plan/Management Plan/Working Scheme. Home stay managed by local
communities on non-forest land shall be promoted.

The State already boasts of a few Van Vihars and nature awareness centres. It shall
be the endeavour to bring all the facets of such nature tourism related assets into a
common fold under the aegis of HPECOSOCin this policy.

Development of nature parks/ van vihars, nature trails etc. that are important from
eco-tourism point of view shall be carried out so that not only the tourists outside
State have access to nature. State dwellers shall also have an opportunity for nature
appreciation and recreation. The Division/Circle level Societies shall propose an
APO for utilization and management of these assets which shall require prior
approval of the HPECOSOC. The funds shall be utilized in accordance with the
approved APO.

Eco-tourism circuits shall be created, which will allow the visitors to access the
existing infrastructure of Forest Rest Houses/Eco-Tourism camping sites.

HP ECOSOC shall facilitate selection of partners for Eco- Tourism sites in PPP
mode after taking approval of Government of HP. The guidelines about the
management of existing Eco-Tourism sites shall be in accordance with this policy
document. Adherence to guidelines will be overseen by the Division/Circle level
societies.

Trekking routes shall be popularized and arrangements shall be worked out to offer
trekking packages to the discerning tourist, who may like to visit rural and interior
areas of the State. The HPECOSOC shall prepare a comprehensive list of all the
trekking routes, identified for ET activities, and work out modalities for Design,
Development And Maintenance (DDM) of the same in consultation with Tourism,
Police and other line departments.

Eco-Tourism societies at division level shall endeavor to tie up with school groups
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and colleges for organizing camps in selected Forest Rest Houses /Eco-Tourism
Camping sites operating under its aegis.

(x) Eco Circuits shall be created by these societies to link the potential sites.

(xi)  Considering that the local livelihood improvement is one of the expected outcomes
of eco-tourism homestay based hospitality enterprises will be encouraged.

(xii)  Assessment of Carrying Capacity: Carrying capacities of visitors and vehicles, those
may be allowed to enter inside the identified area, will be assessed and ceiling on
number of visitors/vehicles of those may be allowed to enter the area at any given
time, will be fixed. Carrying capacity assessment will cover:

* Number of Persons visiting the PA at different points of time
* Number of Vehicles/boats, etc. entering the PA

* Infrastructure

* Duration of the visits

* Duration of exposure of the PA to [co-tourism activities]

H. Development and Management of New Eco-Tourism Sites through Departmental
Mode and Public Private Partnership (PPP) /Operators

A constructive and mutually beneficial partnership between the public and the private sector
would be worked out for development of New Eco-Tourism Projects by selection of Operators for
potential ecotourism sites in Himachal Pradesh and projects will be developed as per MoEF&CC
Guidelines for sustainable Ecotourism in Forest and wildlife areas- 2021 as well as Van Sanrakshan
Evam Samvardhan Adhiniyam Amended Rules 2023.Some sites shall be developed by the H.P.
Tourism Development Corporation (HPTDC) and the HP State Forest Development Corporation
Ltd. (HPSFDC) which are agencies of the State Government. HPTDC will be given preference over
HPSFDC if they ask for the same site. They will, however, be given only those sites which they
want to run on their own. Few sites shall be developed in departmental mode. PPP projects will
only be given directly by the HPECOSOC under the aegis of HP Forest Department. Circle Level
Societies may therefore take action accordingly

(i) Type of Structures allowed:

No permanent structures will be allowed. Only following types of structures will be

allowed:
a. Tents of various types;
b .Wooden structures; and
c .Pre-fabricated structures which can be removed.
d. Or other eco-friendly structures

In all these cases, flooring of cement or tiles or stone may be put up without building deep
foundation.

(ii) Modes of Operation:
The sites may be operated in the following modes:
a. By the societies directly on departmental mode;

b. By the H.P. Tourism Development Corporation/H.P. Forest Development
Corporation; and
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c. Through a private party/outsourcing agency/PPP mode. These will be given
directly by the HPECOSOC.
d. By the Local Communities

Even in departmental mode some services may be outsourced or given in PPP mode.
Detailed terms and conditions and model agreement will be developed for the sites. ]

(iii)

Investment/Building of infrastructure:

Infrastructure i.e. paths, roads, sewerage, water supply and all buildings/structures may be
developed in the following alternatives:—

(a) All infrastructures to be build by Societies/Tourism Corporation/ Forest
Corporation;

(b) Partial infrastructure by Societies & partially out-sourced/private agencies;

(c) All infrastructures by out-sourcing to private agency/PPP mode/ through
Operators.

Whoever builds the infrastructure, the ownership will lie with the Forest Department i.e.
Government. The private party or Corporations, if allowed to build infrastructure, will be on behalf
of Forest Department and assets created will therefore be owned by Forest Department only.

The private party will build infrastructure only in land allotted. In case any work pertaining
to water supply or sewerage has to be done outside the allotted area, Forest Department may be
asked to do the work on payment basis or society may do it. If any infrastructure belonging to
Forest Department of Government falls in the area it may be allowed to be used if included in the
project by the Forest Department.

@iv)

Nature/Forest Awareness Centres:

Those sites where all infrastructure belongs to Forest Department and is primarily
used for creating of awareness about nature/forests, training regarding
environmental protection/nature/forestry and spreading message to the community,
generating interest in nature are considered as Forest sites and will also serve as
Nature/Forest Awareness Centres. These centres will have experts on the subject and
literature/audio visual aids and material etc. to create awareness about
Nature/Forests and sensitize the visitors about Environmental Conservation.

(v) Time period of allocation to private parties:

(vi)

1. When all investment is made by Society(ies) of Forest Department: 3 years

extendable by 2 years

ii. Where major investment is made by the private party-out sourced agency: 10 years

extendable by 5 years. The time period of allocation for Tourism/Forest Corporation
will also be 10 years extendable by 5 years.

Common facilities:

In all the modes of operation, it shall be ensured that following common facilities
are available to the visitors:—

a. Booking arrangement ;



ST, feATaet U<el, 30 TawER, 2024 /09 ATTENY, 1946 9103

(vii)

b. Website ; and
C. Publicity

Exemption of FCA clearance for Eco-Tourism Projects under Section 2 of
amended Forest (Conservation) Act, 1980:

Recent amendments in Forest (Conservation) Act, 2023 vide amendments to Section 2 of
the earlier Act provide that :—

“Explanation.- For the purpose of this section “non forest purpose” means the breaking up
or clearing of any forest land or portion thereof for —

(a)
(b)

the cultivation of tea, coffee, spices, rubber, palms, oil-breaking plants, horticultural
crops or medicinal plants.

any purpose other than reafforestation.

but does not include any work relating to or ancillary to conservation, development
and management of forests and wildlife, such as—

(i)  silvicultural operations including regeneration operations;

(i1)  establishment of check-posts and infrastructure for the front line forest staff;
(iii)) establishment and maintenance of fire lines;

(iv)  wireless communications;

(v)  construction of fencing, boundary marks or pillars, bridges and culverts,
check dams, waterholes, trenches and pipelines;

(vi) establishment of zoo and safaris referred to in the Wild Life (Protection)
Act, 1972, owned by the Government or any authority, in forest areas other
than protected areas;

(vii) eco-tourism facilities included in the Forest Working Plan or Wildlife
Management Plan or Tiger Conservation Plan or Working Scheme of that
area; and

(vii) any other like purposes, which the Central Government may, by order,
specify.";

The exemption is subject to certain conditions and limitations imposed under Eco-Tourism
guidelines issued by the MoEF&CC in 2021 which includes among other things that “no
permanent structure shall be made/ constructed to create ecotourism facility/structure, but
temporary structure/facility made predominantly of natural material of local origin may be allowed
in Protected Area or on forest land”.

(viii) Allotment of Projects:

Such projects shall be allotted to the private sector through a transparent and
competitive process. The Guidelines issued by the Ministry of Finance, Government
of India for Formulation, Appraisal and Approval of Public Private Partnership
Projects shall be broadly followed for greater transparency. The following stepwise
procedure shall be followed.

(a) Step-I: Project Identification-Selection of new sites

The concerned Divisional Forest Officer will initiate ecotourism planning by
including Ecotourism Chapter in the approved Working Plan of the Division
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based on identification of eco-tourism sites, including carrying-capacity
analysis, propose ecotourism activity, categorisation of infrastructure support
that may be allowed, and training and capacity building needs of the
partners.

II.

I1I.

IV.

Eco-tourism Plan or DPR: An Eco-tourism Plan or DPR shall be
prepared for every eco-tourism site by the Operators. The prepared
Plan shall be approved by HPECOSOC for sites under various
controls as follows:

For Sites within Forest/Protected Areas: The Eco-tourism Plan for
the areas falling inside the notified forest/protected areas shall form
part of duly approved Working Plan/Management Plan/ Working
Scheme.

New Eco-Tourism Projects proposed to be taken up through PPPs
may be identified through various channels of Forest Department and
forwarded to the HP ECOSOC by Circle level societies. The forest
land to be leased out for each project shall be maximum upto one (1)
hectare and no felling of trees should be involved. HP ECOSOC will
assess prima facie feasibility keeping in view relevant parameters of
access, infrastructure, attractions, etc. and secure government
approval to proceed further in the matter. This will involve engaging
of consultants for project formulation, preparation of bidding
documents and assisting in this process. The Himachal Pradesh
Infrastructure Development Board (HPIDB) shall be asked to assist
in this process as envisaged in the HP IDB Act and as per the
instructions of the Finance Department issued from time to time.

Allotment of more Than 1 Hectare of Forest Land for
Ecotourism Activities in certain cases :

This policy also aims to promote sustainable tourism by limiting the
use of land for such activities to minimize environmental impact.
However, certain ecotourism projects with significant environmental,
economic, and social benefits may require more than 1 hectare to
operate effectively. These include projects such as eco-huts, large-
scale conservation tourism, and wildlife safaris, which may need
additional space to maintain their ecological balance while providing
a unique visitor experience.

In order to accommodate such projects, allotment of more than 1 hectare for
ecotourism activities is permitted, on case to case basis.
Certain projects that require more land may include:

Eco-Huts and Retreats: Some eco-huts with a focus on sustainability
and conservation need larger areas for eco-friendly infrastructure,
organic farming, or forest preservation.

Biodiversity Parks and Nature Parks: Nature-based recreational areas
may require more land to maintain low visitor density and ensure
minimal disturbance to the natural environment.

Wildlife Conservation Projects: Projects focused on wildlife
conservation or safaris may need larger areas to ensure the protection
of species and ecosystems, while allowing tourism activities in a
responsible manner.
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Each of these cases must be backed by a comprehensive justification,
ensuring that the allotment aligns with the State policies and that any
additional land use remains sustainable.

In such cases, the project proponents (both public and private) may apply for
Forest land more than 1 hectare. The justification for the need for additional
space must be submitted to the government, detailing the following:

. Carrying Capacity of the project as per MoEF& CC guild lines.

. The economic and social benefits to the local community.

. How the project supports conservation efforts and sustainable tourism
practices.

The government, through the Himachal Pradesh Ecotourism Society
(HPECOSOC) and other relevant authorities, will review the proposal,
ensuring that any additional land is used responsibly and that the project
contributes to the State’s ecotourism objectives.

The allotment of Forest land above 1 ha. for the furtherance of Eco-tourism
initiatives shall require the approval of the Cabinet on case to case basis.

(b) Step II: Approval of HPIDB to Final Project Proposal :

A model RFP has already been prepared in consultation with one of the agencies
empaneled with the HPIDB. This model RFP may be used for design, development
and maintenance of eco-tourism sites. However, in case, the department proposes to
deviate from the model RFP, the department will approach HPIDB again.

Step III: Approval and Allotment of Ecotourism Sites for Further Outsourcing and
Maintenance by Operators

In order to promote sustainable ecotourism, a comprehensive assessment of potential
ecotourism sites has been conducted in the State and these potential sites are incorporated in
the Master Plan as well as the ecotourism chapters in the respective approved Working
Plans, Management Plans etc. The reserve price for these sites need to be assessed by a
committee constituted by the Head of the Department. This Committee shall propose the
ecotourism sites deemed suitable for outsourcing design, development and maintenance,
alongwith recommendations for reserve prices that are reflective of the Unique Selling
Propositions (USPs) and the ecotourism potential of each site. Once the approval as such
has been granted by the administration department, the outsourcing of design, development
and maintenance process shall be initiated by the HPECOSOC. It is proposed that the
remaining process of tendering, approval of tender and entering into agreement etc., of the
ecotourism sites, shall be completed by the Executive Committee (EC) of HPECOSOC. It is
pertinent to mention here that the Executive Committee (EC) is headed by the Secretary
(Forest) with CCF (Eco Tourism) as the Member Secretary. The EC shall ensure a
transparent and competitive process, in compliance with State regulations, and will finalize
the allotment based on the highest annual concession fee proposal received from the
operator, while also considering the letters capacity to sustainably develop the site.

Eligibility conditions for DDM operators will be as specified in the RFP as per criteria
enclosed at Annexure-A.
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(©)

(@)

(e)

Step- V: Eco-restoration:

(@)

(i)

(iii)

Sites that shall be offered for Eco-Tourism projects shall be returned back by
the entrepreneur after the project period as envisaged in the Concession
Agreement is over. The entrepreneur shall pay eco-restoration charges as
specified in the Concession agreements and any subsequent agreements
mutually arrived at thereafter.

Eco-restoration refers to the scientific practice of ecological restoration,
which is the practice of renewing and restoring degraded, damaged, or
destroyed ecosystems and habitants in environment by active human
intervention and action.

The idea is to bring back the site to its original condition (or as near to
original as possible), through interventions designed to (a) mitigate the
impacts caused by humans on forest lands and (b) allow/ supplement process
of natural rejuvenation. The structures put up will be transferred to Forest
Department as such and will not be removed.

Step- VI: Distribution of Revenues generated through Eco Tourism:

(i)

(i)

(iif)

HP ECOSOC and Division/Circle Level Eco-Tourism Societies shall act as
the repository of all possible sources of funding, like grants from State
Tourism Department, Tourism Department of Gol, HP State CAMPA and
other such sources.

HP ECOSOC and Division/Circle Level Eco-Tourism Societies shall
generate resources from (a) levy of user charges/concession fee on eco
tourism sites in PPP mode, (b) fees from van vihars, camps, treks, trails, film
shooting, rest houses etc.

Distribution of Revenue generated through Eco—tourism sites, Van Vihars,
Van Chetna Kendra and Nature Awareness Centres and use of government
assets such as rest houses shall be as under:

(a) State Government Share: 20% of the total revenue realized shall be
deposited in the Government treasury.

(b) HP ECOSOC Share: 20% of the total revenue realized shall go to the
HP ECOSOC

(c) Division/Circle Level Eco-Tourism Society Share: Remaining 60%
revenue shall remain with the Division/Circle Level Eco-Tourism
Society to implement the action plans and also for further sharing with
the local Gram Panchayats/communities for which appropriate
guidelines shall be framed.

(d) HPSFDC Ltd./ HPTDC Share: The HPSFDC Ltd. / HPTDC shall
make use of 60% share for the Promotion of Eco-Tourism as well as a
proportion out of this amount shall go as revenue to the Corporation.
Appropriate guidelines will be framed for this purpose.

Impact assessment studies, research and ‘do not disturb’ practices:

(@)

Impact assessment studies would be carried out at periodic intervals so as to
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ascertain impacts of eco-tourism on environment and remedial measures
taken.

(i) Impact assessment studies would also be carried out to gauge the efforts
being made for education and awareness about nature and ecology through
eco-tourism.

(ili) ~ The number of tourists permissible shall be kept within limits. The carrying
capacity concept will be the cornerstone of the State’s Eco-Tourism Policy.
Carrying capacity shall be determined for various eco-tourism products i.e.
sites, trekking sites/trekking circuits.

(iv)  Eco-tourism would aim to have low impact on environment and minimal
infrastructure requirements.

v) Regulatory measures to ensure social, cultural and environmental
sustainability as well as safety and security of tourists shall be enforced
through appropriate instruments.

(vi)  There would be conscious effect towards poverty alleviation, employment
generation and environmental regeneration.

(vii) A set of ‘do not disturb’ guidelines would be issued for educating tourists,
private enterprises so as to inculcate the right eco-tourism spirit, to minimize
the use of resources for recreation and for general protection of nature.

(viii)  Research shall be undertaken in various facets of eco-tourism, with a view to
encourage eco-tourism, minimize negative impacts, eco-restoration
techniques and technologies and to offer better eco-tourism products
including their marketing.

@)} Future Policy for Existing Sites - Impact Assessment Studies:

Impact assessment studies to evaluate the on-going projects shall be carried out
immediately. Based on that, fresh project formulation is proposed by following the same process as
already specified for new sites. The only difference will be in selection of PPP partner. Swiss
Challenge method will be used for allotment on the culmination of the term of the project. This will
allow the existing partners (subject to their meeting eligibility conditions) to match a higher
financial bid by any other person, subject to any minimum conditions of original bid amount
specified in the RFP. The existing sites given for the term less than specified in this policy i.e. ten
years extendable by five years may be brought under the amended policy through mutual
agreement.

(K) Eco Club:

An Eco Club has been created at the State level for promotion of Environment conservation
related activities. Any individual interested in Environmental conservation and Nature may become
member of the Club. The Club promotes Environment & Nature conservation in Himachal Pradesh.
All the persons staying in any of the Eco-tourism sites will be encouraged to become members of
the Club in order to continue their long term association with the Eco-tourism sites. It is hoped that
the membership will increase gradually and will go in lakhs. There will be tremendous support for
such environmental friendly activities in H.P. Eco Clubs will be registered as separate society with
Chief Secretary as Chairman and the Hon’ble Chief Minister as Chief Patron.
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Minimum Eligibility Criteria

To be eligible for pre-qualification

following conditions of eligibility:

Annexure-'A'

and short-listing, a DDM Operator shall fulfil the

Financial Capacity: The DDM
Operator shall have a minimum
positive Net Worth of Rs.
3,00,00,000/- (Rupees Three
Crores Only) at the close of the
financial year preceding the Bid
Due Date ie. on March 31,
2024. However, in case the
DDM Operator is a certified

Bonafide Himachali , the
minimum positive Net Worth
requirement shall be Rs.
1,00,00,000/-  (Rupees One

Crore Only) at the close of the
financial year preceding the Bid
Due Date ie. on March 31,
2024.

S1. No. Minimum Eligibility Criteria Supporting Documents
1. A DDM operator may be a i.  Certificate of incorporation/ registration with
natural person, sole the relevant Govt. authority;
pr(l)p rl‘(:t(()jri.hlt}))‘,lgamncerish1phﬁnn, ii. Copies of Memorandum of Association and
l;rrlndlei th;aLlir;iepc?Lril:‘tr)islig Article of Association in case of a company; or
Partnership Act, 2008 or a iii. Copy of the partnership deed in case of a
company (whether public or partnership firm; or
ivate) i ted under th
pg:;g;;lg SO Zp;r?ge 5 61/1;0 le ; o re iv. Copy of LLP Agreement in case of a LLP; or
any other legal entity duly
registered and existing as perits | v.  Copy of the Trust Deed in case of a Trust; or
applicable governing law(s). - - -
vi. Copy of Byelaws in case of a Society.
vii. Copy of the Board Resolution/ Partners
Resolution/ Society Resolution/ Authority
Letter for participation in the bidding process
for the Project.
2. 1. Certificate(s) as per the format at Annexure 4,

il.

1il.

complete with supporting documents, from its
statutory  auditors/ chartered accountant
specifying the Net Worth of the DDM
Operator at the close of the financial year on
March 31, 2024, and also specifying that the
methodology adopted for calculating such Net
Worth is in accordance with the methodology
provided in Clause 3.2.2 below.

Copy of the Balance Sheet, Profit & Loss
Account/ Income Tax Return for the FY 2023-
2024.

Where the DDM operator has considered the
value of any immoveable property as a part of
the Assets owned by him/ her for the purpose
of calculating Net Worth, then the DDM
Operator shall be essentially required to
provide copy/ies of registered sale deed and/ or
valuation report(s) in support of the same. For
further clarity, where the value of the property
is shown at registry value then copy of the
registered Sale Deed shall be enclosed and
where the market value of the property has
been shown then copy of the valuation report
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of a registered valuer depicting such value or
proof of applicable circle rate (being equal to
the value being claimed) be provided in
support of value of the property being claimed.

3.2.1 For the purposes of the RFP, methodology for calculating Net Worth shall be as

under:

(a)

(b)

(©)

(d)

(e)

in case of an Individual_: Assets (including cash) LESS All Liabilities.

in case of a Sole Proprietor: aggregate value of assets and deducting
liabilities (Net Worth = Total Assets — Total Liabilities)

in case of a Partnership firm/ LLP: [Fixed Assets +Trade Receivables +
Current Assets] — [Firms Loan +Current Liabilities]

in case of a Company: the aggregate value of the paid-up share capital and
all reserves created out of the profits and securities premium account, after
deducting the aggregate value of the accumulated losses, deferred
expenditure and miscellaneous expenditure not written off, as per the audited
balance sheet, but does not include reserves created out of revaluation of
assets, write-back of depreciation and amalgamation.

in case of a Trust or Society: Capital/Corpus + Free Reserves.

ELEMENTARY EDUCATION DEPARTMENT
NOTIFICATION

Shimla-2 the 25th November, 2024

No. EDUC-B015/18/2024.—On the recommendation of Expert Committee held on 23-11-
2024 for the identification of posts for Specially Abled Persons under Section 34 of the Rights of
Persons with Disabilities Act, 2016 and in supersession of this Department Notification No. EDN-C-
B(15)-26/2018, dated 19th September, 2020, the Governor, Himachal Pradesh is pleased to identify
following posts in the cadre of TGT/C&V/JBT for 4% reservation to disabled persons in the
Elementary Education as under:—
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IDENTIFICATION OF POSTS
Sl. Subject | Class Functional Category of Especially Abled Persons suitable for job
No. Requirement Category | Category Category (¢) Category | Category (e)
(@) 1%) | (b) (1%) (1%) (d) (.5%) (.5%)
1. TGT 11T S, ST, W, BN, | Blind and | Deaf and | OA, OL, BL, | ASD (M, | Multiple
(Arts) L, KC, MF, | Low Hard of | OAL, CP, MDy, | MoD), disabilities

RW, SE, C Vision hearing | LC  (Provided | SLD, MI | from amongst
the candidate persons under
should be able to category (a)
write), Dw, to (d).
AAYV, SD/SI
without
neurological/limb
dysfunction.

2. TGT 11T S, ST, W, BN, | Blind and | Hard of | OA, OL, BL, | ASD (M, | Multiple

(NM) L, MF, RW, | Low hearing OAL, CP, MDy, | MoD), disabilities

SE, C, Vision LC  (Provided | SLD,MI | from amongst
the  candidate persons under
should be able to category (a)
write), Dw, to (d).
AAV, SD/SI
without
neurological/limb
dysfunction.

3. TGT 11T S, ST, W, BN, | Blind and | Hard of | OA, OL, BL, | ASD Multiple

(Med) L, MF, RW, | Low hearing | OAL, CP, MDy, | (MoD), disabilities

SE, C Vision LC  (Provided | SLD,MI | from amongst
the  candidate persons under
should be able to category (a)
write), Dw, to (d).
AAV, SD/SI
without
neurological/limb
dysfunction.

4, Language | III S, ST, W, L, | Blind and | Hard of | OA, OL, BL, | ASD, Multiple
Teacher RW, SE,H, C | Low Hearing | OAL, CP, MDy, | SLD, MI | disabilities
(Hindi) Vision LC  (Provided from amongst

the  candidate persons under
should be able to category (a)
write), Dw, to (d).

AAV, SD/SI

without

neurological/limb

dysfunction.

5. Language | III S, ST, W, L, | Blind and | Hard of | OA, OL, BL, | SLD,MI | Multiple
Teacher RW, SE, H, C | Low Hearing | OAL, CP, MDy, disabilities
(Sanskrit, Vision LC  (Provided from amongst
Punjabi, the  candidate persons under
Urdu should be able to category (a)

write), Dw, to (d).
AAV, SD/SI

without

neurological/limb

dysfunction.
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6. Drawing | III S, ST, W, BN, | Blind and | Deaf and | OA, OL, BL, | ASD (M) | Multiple
Master L, RW, SE, | Low Hard of | OAL, CP, MDy, | ID, SLD, | disabilities
H,C Vision Hearing | LC  (Provided | MI from amongst
the  candidate persons under
should be able to category (a)
write), Dw, to (d).
AAV, SD/SI
without
neurological/limb
dysfunction.
7. Music 111 S, ST, BN, | Blind and | Deaf and | OL, BL, CP, | Autism, Multiple
Teacher MF, RW, SE, | Low Hard of | MDy, LC (in r/o | Intellectual | disabilities
H,C Vision Hearing | instrumental disability, | from amongst
both hands | SLD, ML, | persons under
should be fully category (a)
cured so that to (d).
candidate  can
handle musical
instruments),
Dw, AAV,
SD/SI  without
neurological/limb
dysfunction.
8. Yoga 111 S, ST, W, BN, | Blind and | Deaf and | OA, OL, OAL, | Autism, Multiple
Teacher KC, RW, SE, | Low Hard of | BL, Dw, MDy, | ID, SLD, | disabilities
H,C Vision Hearing | LC  (Provided | MI from amongst
the candidate persons under
should be able to category (a)
write), Dw, to (d).
AAV, SD/SI
without
neurological/limb
dysfunction.
9. PET 111 S, ST, RW, , | VI- Low | Deaf and | Dw, AAV, LC | Exempted | Multiple
SE, MF, W,C, | Vision Hard of | (Provided the disabilities
H Hearing | candidate should from amongst
be able to write), persons under
SD/SI  without category  (a)
neurological/limb to (c).
dysfunction.
10. | Home 111 S, ST, W, |Blind and | Deaf and | OA, BA, OL, | ASD (M), | Multiple
Science RW, H, C, | Low Hard of | OAL, BLA, | SLD, MI | disabilities
MF Vision Hearing | BLOA, CP, from amongst
Dw, AAV, persons under
MDy, LC category (a)
(Provided  the to (d).
candidate should
be able to write),
Dw, SD/SI
without
neurological/limb
dysfunction.
11. | JBT 111 S, ST, W, BN, | Blind and | Deaf and | OA, OL, OAL, | ASD (M, | Multiple
L, MF, RW, | Low Hard of | BL, CP, Dw, | Mod), ID, | disabilities
SE, C Vision Hearing | AAV, LC | SLD,MI | from amongst

(Provided  the
candidate should
be able to write),

persons under

category (a)
to (d).
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FUNCTIONAL REQUIREMENT ABBREVIATIONS USED: S=Sitting, ST=Standing,
W=Walking, BN=Bending, L=Lifting, KC=Kneeling & Crouching, JU=Jumping, CRL=Crawling,
CL=Climbing, PP=Pulling & Pushing, MF=Manipulation by Fingers, RW=Reading & Writing,
SE=Seeing, H=Hearing, C=Communication.

CATEGORY ABBREVIATIONS USED: B=Blind, LV=Low Vision, D=Deaf, HH=Hard of
Hearing, OA=One Arm, OL=One Leg, BA=Both Arms, BL=Both Leg, OAL=One Arm and One
Leg, BLOA=Both leg & one arm , BLA=Both Legs Arms, CP=Cerebral Palsy, LC=Leprosy Cured,
Dw=Dwarfism, AAV=Acid Attack Victims, MDy=Muscular Dystrophy, SD=Spinal Deformity,
SI=Spinal Injury, ASD=Autism Spectrum Disorder (M=Mild, MoD=Moderate), ID=Intellectual
Disability, SLD= Specific Learning Disability, MI= Mental Illness, MD=Multiple Disabilities.

Sd/-
(RAKESH KANWAR)
Secretary (Education) .
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U9 B FhdT & TIAT UhaRBT HIIdTe! 3 § ofs SR |

Mol feih 18—11—2024 DT BN BEIER T HIBY 3STd & N fhar a7 |

AER | FRIRT / —
FERIS FHEd! fadrg siofl,

SY—aedrel axred, Rtem Rrrer (fRowo) |

g 3rarerd AN 99 Rig, dIeR! qveIier!, Wx1EH, e Rrer,

farre gaw
0 YPEHT 1 138 /2024 ARG TR 11—11—2024 3Tel TS © 18—12—2024
S AT QT A I=id, a9k, S0 ARIEd, Su-dsdid WA, fen Rme,
[EiEERENE - arfear |
ERIE|
3 ST ~ gfeard] |

v ——yref—ua 919d U™ Y=g 9xEd § o fafer goiieRor 9N |

Sl AT QT YA I=ied, A a9k, S0 ARIEd, Su—dsdldl WRred, foen e,
fRarad ueer 9 39 HREd H U o fAfY GofiaReT U Ued IRIET ¥ GOl dRdM dR
AT YA 9 &9 gl fear 21 wifehar 1 amdeq fhar f s o= fafdr &1 uoiiexer damad
SNfeg WRTES # o 71 & 9T & | Ui @ o= fafy fr 8 o —

Y urferaT &1 A TRIG oI
T
1. Sl AT <l gAl asied 19—09—1967

3d: 3 ST BT 39 SR gRT JRad fhar Srar 7 6 am varad aiferg # uifdian
P o fIfdr gofiexr ar fedy fY fad &1 fedt ff TR &1 SoR T Tavel 8 af a8 e
18—12—2024 I UTT: 11.00 Io1 IATATT AT THTAd BIFOR 3ETeld 3MBR 3T SoR T TRl
U HY hdT & AT ThaR®l HRIAIE! 3TFT H olls SIui) |

M feTih 18—12—2024 BT TN SN T HIEY I7eTold I oI fhar T |

AER | FEIRT / —
HRIBN] SUSIIDBN |
e, e Rmer (fRovo) |
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St Rerar (fRovo)
0 gbEHT : 139 /2024 ARG SRR : 11—11—2024 TSl GdTs : 18—12—2024
ST HHETe HART GAT MRATS M, Fardl Mg SaR4, S0 WEYR gErs goir s ge
g, Mg rael, S0 SYRI, Iu—dgdlel Axe, 57l R (fRovo) | - oarfear |
CRIC|
SIEAVEGI - gferard] |

REART GOWI AH A BITSId HETA R4, USIR el ARIE, IU—dgdlel A1, [orell

e (f2ovo) |
AfeT 999 MH ST |

v ——<Toa ST A # A GO B IR UTfAT-uA |

S HHEY HART GAT MATs M, Fardl Mg SaR4, S0 AEYR gEre goir s geft
g, T JEd, S0 X1, Sy—dgddd dxred, e Rmer (fRodo) -1 59 wrafed H fda"—ud
g & godl feam 2 f it &1 o A IoRa Yo, UeaR g WxIEd & Werdl dr #
Herad! YA TS IM GOl © Sl Told @ it Rl & SR I Y= Af¥elkg Aaa |
UIRT BT A HH &9 B | Adhd URAR INREX UM GaRId Aad 9 MR Bre H el
FART & AT e fHar & b g &1 o« 9/ YcdR 9d WRIE & Held Al & ol
IR H FHeAradl GAT Mg W D W R BHA HART GAT TAE ITH GOl B D AR
e S |

3IQ: AT ST BT 9 STABR RT Jfad fHar SIem & b IoRa fWeld H HH HAR
A RIS M o B aR BT o Afdd @1 N o gBR @ IoR 9 TR 81 9 98 fii®
18—12—2024 T UTd: 11.00 g9 JATATT AT Thlolad BIGIR 3TETeld 3R 3T SOl I TARTS

YT B Fhdl 2 3IAT UhaRBI HrIdISl 3l H ofls Sy |

ST feTTh 18—11—2024 BT BN BN T HIER ITSTald o oI fhar T |

AER | FATEIRT / —
TErId aHEdl fadra sroft,
IY—dedel Axred, [rerm Rear (fRovo) |

7 IreTerd AN uW e, gee gaedr fga oofl, Su—assiia axrE,
St Rrrar (fRovo)

0 YbeHT : 137 /2024 TRIG SRR : 11—11—2024 ITEl GdTs : 18—12—2024

S Wfler <@ gl T g gl s gel W, faR T ggre, s W=,
SY—aedTel axred, e Rmer (fRovo) | e |
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M ST - yfoarar |

REART ORI M AT HRTS Aglel fb—], UcaR g fob—], Su—gdlal Axre, fofe
e (f2ovo) |

AfeH 9919 3MH e |
v ——<Toa ST A H A GO B aR UTfAT-uA |

Sl Sfie <l g3 W, BIeiEIe Uil 30 o+l <M, Faril e 9urd, S Sy,
IU—dediie e, St fmer (Rowo) 7 9 &l # 3ded—ud 9 «aH gl fear 8 &
oTfefRIT &7 ST A IO JfelE, USdR g ] @ Heldl fdw] # el <l gAT AT, T ©
Siifh el & difd -iiar Id1 i &7 UM 2| Adhd URaR IR M u9gd §¢Tel
YR BIe H il <dl § T e fdar g fb uriiar &1 e 9 vear g fbw] & #ele
fb~] & oI ARy H el <l Gl e, & WIF R ollddl <dl YAl e, Gol R & ARl
[ERECIE

37d: 3 ST Bl 39 S¥AER &R Jiaa far irar 2 6 rora ifierg # &ftelm <dl g
e, ol a3 aR el ) aafdq & &l i goR &1 SoR 9 Tae @ dr 98 fAie
18—12—2024 BT YTd: 11.00 §1 IRATATH AT ThTAAT BIOR JTETAT B 3TAT SR T TaRTS!
U HY hdl & TAT Thahl HRIdE! 3HAT § ol ST |

M1 fedip 18—11—2024 DT BN BEIER T HIBY 3STd I NI fhar a7 |

A | FERIEIRT / —
HES ARl T Srofl,
SY—aedrel axred, RSter Rrrer (fRowo) |

g 31cTord 8 UH 8, Srder SvsSiitan], ExmEd, e B,

feara yew
0 HPEHT 1 141 /2024 ARG TRR : 11—11—2024 3Tl GaTg : 18—12—2024
A ST goil 27 AR gHoT, Farfl g ST, 10 WRiEH, Su—deNie axred, e
Rrer, fedrere yewr | - arfear |
ERIG|
SIEAVEGI ~ gferard] |

vy ——urefaT—ua 919d U9 Y9 ITfelg WRIET § o9 fafer uoiieRor 9N |

AN ST g N HR gForr, A g ST, S0 IR1EA, SU—dedid axIEd, T
e, RAMad U<er 7 39 SAed H U T & o A goliexer ar 9 S A gRaR
IR T U9 ORI § g9 dRa gN 3T U g 19 8ol Q1 & | Ui | 3mded
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fpa & areiiaTaer 3Tl g=T &7 USTaxol UaRId SfHeld AR1E H Gol 4 $) Adl a5
fafy 7 & ——

E e BT A SISEC] ARG T
NSl
1. T REl 18—06—2018

3 MM ST BT 39 SR gRT JRud fhar Srar 7 6 o™ darad siferg # urfdian
@ g @1 o A doiexer IR fesdt ) @fdd @1 R o UER & SoR 9 ToRi 81 1 98
fedTd 18—12—2024 ®I YTd: 11.00 g9 JATATH AT ThTId- BIOR IMETAT 3MMBHR JUAT SOl d
TARTST U9 R AT & IAT UhHaRBT HrAdral 3T el H ofls S |

Mo feAi 18—11—2024 DT BN BEIER T HIBY 3STd I NI fhar T |

AER | FXARIRT / —
PIRIBRT TUSIIIBNI,
R1ed, e fRmer (Rovo) |

9§ JaTerd A1 3 Rig AR, $RISN USIRISNI, wwwar, forem R,

oo e uewr
ART <l g1 s T M, UM TSI, STHER Wedl, dgdid wedr, forem fRwe,
feHrere gaer | RIR RN
CRIk|
3 STl gl |

v ——<T=1 Td Jg USiaRoT SMfAfaH, 1969 1 €RT 13(3) & I U™ Uardd -Iedl & ST
TollhRoT XfoTer & o fafr & Gofiexor IR |

grfefar IRT <dl g s <Al jM, U TS, ShER THdl, e Twdl o JJHERIEN &
IR H T G —UF TR (BT & & IADT T USRI Gargd Redl & ol
UOThROT ROREX H Gol Fol HRardl & T UIfeiar 319 31AT GoiiaRoT UM Uaid H0dl & i+
TofThRoT IR § 94 UR | &ol HRa™T sl 8-

B amH RSESECH ST IR
T
1. TRT <ol T 12—06—1978

3 M AT BT IoIRAT 3¥A8R |rod fhar orar & & {6l aafdd & Swiaa =
TSfIhRUT IR IS IMMURT & d 39 SITeR & YHeH I 30 oAl & fiar fed ff &ord gy w
UTd: 10.00 g9 | AR 5.00 Tol T IFATATT T THIATT BIGIR AGTAT ATHR AT MIRT TR
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PN YT IS I UR IAaeISD AQe UIRT PR UMW Gardd %edl DI I BRI 8
o1 3mSR |

IS ARG 18—11—2024 DT TR SN T HIgY IfeTold dfed Nl fhar 1 |

SR | W&iﬁﬁ/—
(o i )
DhIIDhIX] QUSIE[DIN],

a1, Rrerr fBmer (Rowo) |

CHANGE OF NAME

I, Kamna d/o Sh. Shankar, r/o Village Paroi, P.O. Bathalang, Tehsil Arki, Diatrict Solan

(H.P.) declare that my name in my Gram Panchayat record have wrongly entered as Kamla whereas
my correct name is Kamna. Concerned note.

KAMNA

d/o Sh. Shankar,

r/o Village Paroi, P.O. Bathalang,
Tehsil Arki, Diatrict Solan (H.P.).

CHANGE OF NAME

I, Skuntla Devi w/o Sh. Dalip Chand, r/o Village Chowk, P.O. Dev Brarta, Tehsil
Sarkaghat District Mandi (H.P.) declare that I have changed my name from Shakuntla Devi to
Skuntla Devi for all purposes in future. Please note.

SKUNTLA DEVI

w/o Sh. Dalip Chand,

r/0 Village Chowk, P.O. Dev Brarta,

Tehsil Sarkaghat District Mandi (H.P.).

LEIRR IS REGIN
RMeT—171009 22 FawR, 2024
GoHITg—=q  (1)19 /2008—III—c[ol—Sd  RUMT &1 HAEES  JAERLAT RIS

7 SFHEAR, 2024 @ I<TId, BHEA UG UYDRR ISl (AHR) \EE R, 2024 6T AT,
fRHTae UeY YAl ST ST, 1994 (1994 &7 SIAfTIH WR&IH 4) BT GRT 186 © UGN ®
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I T JUferd Y WRIRYT 9 3Meru(Ul) SR gema (@) mfad e & oy Ierua R
Toe H AN 19 3RHER, 2024 Bl FHIRT By g o,

IR fad 3rafy & SRM 39 A o Wt aey /e U & g1 g

31 oguTd, R Usy, fRArad UQer UEmiel IToT S1fSfaH, 1994 (1994 @7 IrfAfaw
ARH 4) B GRT 186 §RI Uad MKl BT UANT HRd U, ARG AT URITI—gay
(3)1,/94—19181—362, ARRY 25 ATRR, 1997 FRT ARGAT IR ISUH (SRATERYY) A= Uer #
TRIG 25 FqwR, 1997 ®I UHTRIG BAMad UKl Uaradl o1 (A=) 199, 1997 &1 iR e

oA & forg ffoRaa frem gama €, srerfa—

1. dfed 9M &R UR™—(1) 39 A @1 dfera A RfEed uew v [
(amaT) e R, 2024 2

(2) ¥ ¥ oI (F-Tore), Rrae Uee | SHa e & a9 B0 |

2. m 135 &1 HaeE—RHee yew vanid o (W) R, 1997 @ AR 135
% W W RfRad @ S, e ——

135 UGUIRAT & AR @R &1 aRT 130)—(1) U™ UA™d w1 gEE AT
SU—YUTE IT I FHg Tl garad AfaR &l Faiferd o gwer | forlRad &
3T S BT N PR FHIAT| NI & fad dRd gu [ @mra Wied 3R
arIfae &, T darad JIffeR) & afdaTd w9 9 99 1 99g ©s e
IENT & AEIH F QYT S G| Wus APy APERT BT IRTIH U S Bl
oM H g8 S U fewnh dfed f& @y Wies iR ardfds 2, SO Rterm
AT SUBRI BT R TG F| AR TS U PIs I IT URddmd I
T8l ©, T vargd IfaRl ARTIE &l qRed WIBR ST | RIS IT AFelsd AT
STH ERT AT = Ty 7w 9 feam o 9 | 9g N darad 1fSary 3o+
AR v b AN Wied IR ardfde ©, T b ABR & MBI B
e | U SffE, ok a8 Sfud wHey, dfe St wxar da | afe e darad
AAPRY BT AT 1 W AT T b ATBR & AfABIT & JAegq |, o a8 Sfad
|qAe, e S SR @ qeEq I 8@ Sl ® fh s Wied iR aafds
Tl ® O 98 NI WBR F8) T | Ife I Wfsd iR aRafdd g STdr
2 A 98 R WIHR BR T | ARTIH PI, JATRARY, YO T Y-V AT TS
gRT fSTell U=mia SOl §RT S¥a WIBR &) 9 Yd fhdl ¥ \97> ara foram <
DT |

2. YA AT BT USIERT g SUgHR Bl FaIe 3 gwierR o foiRad # oud
UE P AN B FHI | ANYF IJg G dd gU b IS Wied AR ar<didd
2 SUFd ®I AT ©9 9 g A7 9Hg ©s [ ISR & Aegd | |
ST AT | GUS [IHRT SMABRI BT ANYS AU S P G2AT H 98 I9 (U1 fewofy
Afed & AN Wited iR Ifde 2, SH SR &I = T $xm | Ifa
IS U DIg 3T AT Ul GIT o1 8, SUGER ANYS Bl qRd WIDHR X |
NS AT AFAS AT ST gRT AT A (bl Aregq 4§ f&ar o Hawm| |wig
QU U A Tq b AMUS Wed IR Ifdd 2, TS e AfbeRT &
JAMBROT & AEgH | VAT S, OIdT 98 IR AHS BRaAl FhAT | A UG Bl AT
Tl G A1 we e AfeR & AR & HEE W O 98 Ifed dwsl, wferd
e R @ LA G 8 Sl © 6 s Wied a1 aRdfde el @ dl 98
S WIHR & HM | A IR Wied a1 aRafde 9R Sl § @ 98 S g
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WIHR PR T | USRI §RT ANTIH &, SURFd §RT SHd WIHR &3 4 g4 fd
W I Ao foram ST | |

3. T7ar uRYg &1 qRIaRI Moere & Harfed U xR ¥ fokaa # oo ug &t
RN HR FHT| AN I8 GId dxd 8¢ b AN WRed &R Ifdd ©
Feere o1 Afdmd S0 ¥ Ag I IUGFR S AEIH W AT ST GBI | IURIDHA Dl
AU S $HI S H g8 I (Ul fewel |@izd fh U Wied 3R adds T,
S Fewrd @ qeea SfYa v | aft S¥& U SIS ST AT Ufdae ga Tl g,
Feeid AU 3 R WIHR BT | ANYS AT AFeAsT T S1d g AT 31
el A & far Sen | AR R o wHEE By [ @nud Wi A
qrEId®s © SUHR & AMBIOT & AIH § VAT 79, Ol 98 S 9Hsl, axdl
AT | Afe Feere & a1 a1 WA AT Sugad & IR & ARIH O 98 Sfud
|HS W " R @ 9TE FHEE 8@ Sl © B s Wied iR ardfdd
B & I 98 INYS WhR T8 HM | Al AN Wiewd I aRd(dd qrT ST
2 d 98 S gR< WIHR BR | USER gRI ANUA $l, Fewd gR1 SHd
R A A gd fBf ff 77 aros foram < wa |

3T §INT,
FAEIRT / —
U= |faa (Gl 0oT) |

[Authoritative English text of this Department Notification Number PCH-HA(1)19/2008-I11,
dated 21-11-2024 as required under clause(3) of article 348 of the Constitution of India].

PANCHAYATI RAJDEPARTMENT
NOTIFICATION
Shimla-171 009, the 22nd November, 2024

No. PCH-HA(1)19/2008-111.—Whereas, the draft Himachal Pradesh Panchayati Raj
(General) Amendment Rules, 2024 were notified vide this department notification of even number
dated 07-10-2024 and published in Rajpatra of Himachal Pradesh on dated 19-10-2024 for inviting
objections and suggestions from general public under the provision of section 186 of Himachal
Pradesh Panchayati Raj Act, 1994 (Act No. 4 of 1994).

And whereas, no objection /suggestion has been received in this behalf during the stipulated
period;

Now, therefore, in exercise of the powers conferred by section 186 of the Himachal Pradesh
Panchayati Raj Act, 1994 (Act No. 4 of 1994), the Governor of Himachal Pradesh is pleased to
make the following rules further to amend the Himachal Pradesh Panchayati Raj (General) Rules,
1997, notified vide Notification No.-PCH-HA(3)-1/94-19181-362 dated 25-11-1997 and published
in Rajpatra, Himachal Pradesh (Extra-ordinary) on dated 25-11-1997, namely:—

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Panchayati Raj (General) Amendment Rules, 2024.
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2

These rules shall come into force from the date of their publication in Rajpatra

(e-Gazette), Himachal Pradesh.

2.

Amendment in Rule 135.— (a) For rule 135 of the Himachal Pradesh Panchayati Raj

(General) Rules, 1997, the following shall be substituted, namely:—

2

3)

“135. Resignation of Office Bearer (section 130 of the Act).— (1) Pradhan or Up-
Pradhan or a member of the Gram Panchayat may resign his office in writing under his
hand addressed to the concerned District Panchayat Officer. Resignation can be handed
over personally, informing that the resignation is voluntary and genuine to the District
Panchayat Officer directly or through Block Development Officer concerned. In case
resignation is handed over to the Block Development Officer, he shall immediately
forward the same to District Panchayat Officer with his remarks that the resignation is
voluntary and genuine. District Panchayat Officer shall accept the resignation
immediately if he has no information to the contrary. Resignation can be given either
online or by post or through someone else. The District Panchayat Officer concerned
may make such enquiry as he thinks fit to satisfy himself that the resignation is
voluntary and genuine through the agency of Block Development Office. If the District
Panchayat Officer, after making a summary enquiry either himself or through the
agency of Block Development office, as he may deem fit, is satisfied that the
resignation is not voluntary and genuine, he shall not accept the resignation. In case
resignation is found voluntary and genuine he shall accept the same immediately.
Resignation can be withdrawn by the Pradhan or Up-Pradhan or the member as the
case may be at any time before its acceptance by the District Panchayat Officer.

An office bearer of the Panchayat Samiti may resign his office in writing under his
hand addressed to the concerned Deputy Commissioner. Resignation can be handed
over personally, informing that the resignation is voluntary and genuine to the Deputy
Commissioner directly or through Block Development Officer concerned. In case
resignation is handed over to the Block Development Officer, he shall immediately
forward the same to Deputy Commissioner with his remarks that the resignation is
voluntary and genuine. Deputy Commissioner shall accept the resignation immediately
if he has no information to the contrary. Resignation can be given either online or by
post or through someone else. The Deputy Commissioner concerned may make such
enquiry as he thinks fit to satisfy himself that the resignation is voluntary and genuine
through the agency of Block Development Officer. If the Deputy Commissioner after
making a summary enquiry either himself or through the agency of Block
Development Office, as he may deem fit, is satisfied that the resignation is not
voluntary and genuine, he shall not accept the resignation. In case resignation is found
voluntary and genuine he shall accept the same immediately. Resignation can be
withdrawn by the office bearer at any time before its acceptance by the Deputy
Commissioner .

An Office bearer of the Zila Parishad may resign his office in writing under his hand
addressed to the Director. Resignation can be handed over personally, informing that
the resignation is voluntary and genuine to the Director directly or through Deputy
Commissioner. In case resignation handed over to the Deputy Commissioner, he shall
immediately forward the same to Director with his remarks that the resignation is
voluntary and genuine. Director shall accept the resignation immediately if he has no
information to the contrary. Resignation can be given either online or by post or
through someone else. The Director may make such enquiry as he thinks fit to satisfy
himself that the resignation is voluntary and genuine through the agency of Deputy
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Commissioner. If the Director after making a summary enquiry either himself or
through the agency of Deputy Commissioner Office, as he may deem fit, is satisfied
that the resignation is not voluntary and genuine, he shall not accept the resignation. In
case resignation is found voluntary and genuine he shall accept the same immediately.

Resignation can be withdrawn by the office bearer at any time before its acceptance by
the Director”.

By order,
Sd/-
Secretary (Panchayati Raj).
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